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Affidavit 1o be Fuenished by the candiidate alongwith Nomination Pnpw
Before the Retvvning Officer o

For electim 0 o(name of the Howse: -.|’3 !
From.......coccavinincnnmrnnmenens o oNSEUENCY( Name of tie Uinsiiti e o

R.n-‘:@"ﬁ-f"‘h“‘“ﬂ‘f mﬁ%h hwife af,, Eﬁ“\ ﬁ‘-.‘t‘-.:b‘mh"ﬂ Piﬁhﬁ&
ST EARIEE Tﬁum‘:m"t F.5— Cax

N Tt
Agoed BB . years cesiddeint OF . mra e vl m:cnllmlull postil address J, o candidol ai i alnir
ﬂn (=% ﬂ-"'l'\ i

, W e .
Election, do hereby solemnly affirm and stste on oath as l.mdcr L
[ irike out whichever is not applicable)
{1) 1 am a candidute set up hy e mreee e eoerees - e of the political party )/ am contesting ax
independent candidate,
(2) Details of PAN and status of filing of Income tax return
| Si.No, | Names Permanent | The financial year for [ Total income
i Account Number | which the last shown [ Income
(PAN) Income-tex return has | Tax Retum { in
B . been filed _|Rupess) !

5

Sell Rordwin ktuwar |[pTLPWTTENT

Spouse- Pumawn. \eiuren AHEFIL 3438
Dependent | =
Dependent 2
Dependen 3 ......... ]

u-nl-n-l[-ﬂ

(1) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

| 51, | Offence Description ' |
Mo,
{a) | The details of cases where the court has taken
cognizance, Sections of the Act and deseription
of the offence for which cognizance taken :

(by | Name of the coun, Case Mo, and Date of order
taking cognizance

_{.:} Details of Appeal (s)/ npplicaliuri;‘;_'rﬂr revision
! (if any) filed against the abave orden(s)

e -

4. Cases in which [ have been convieted by a court of luw({other those fel"trrud o in Farm 2\‘:] E

PEARREE N

i{a) | The details of cases, Sections of the
Act and description of the offence for
which convictad

T e e S - - ———— - e ———

(b .ﬁ'ﬁrﬁ'{;ﬁhc'_i‘m_s'] Case No.amd | : =S fonBa st |
l Dateis) of un.i.rl:r{s} i
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B Punishme 1 impose

15 That | give besemm below e details of o o el fmovalde and Lomovable o) of movsel,

nw spowse and all doependents:

A Details of movable HESCLS ;

{MWta:

. Assets in joint name indicating the extent of joint ownership will also have 1o be piven

2. In case of deposivTnvestment, the details including Serial Number, Amount, Dae

Name of Bank/ Institution and Branch are to ho given
i. Value of Bonds/Share/Debentures as prer the curment market value in Stock Exchange in respeci g lied

eompanies and as per books in case of non- fisted compunies should be given,
4. Dependent’, here means « person, substantially dependent on the income of the candidate,
5. Details including amount is 1o be given separately in respect of each investment )

of Deposit, the Scheme,

| 5 r[hsr.'ﬂplinn Selr Spouse Dependent-1 | Dependent-2 [ Dependent-3 ].
| Mo, 1 |
| - | |
f e ¥
-Ill'l ]l.“ashlinhand “z';ggrz 52_3.{;%’: %" Y I b — |
(i1} | Details of Deposits in Bank /4 L o/l  s8g400]- !
| accounts (FDRs, Term Dcpuﬁ?{;ﬁ 127, %! “; 3= f ¥ = : ¥ |
| and all other types of Depasits |50, OOGI--
| including saving accounts),
Deposits with Financial Sokova Indpm :

1 Institutions, Non Banking |
Financial Companies and - i
Cooperative societies and the I

| ., amount in each such deposit | |

{iii} | Details of investment in Bonds, 200,000 — % Ya o i )
| Debentures/shares and units in Ly e e .
| | companies/Mutual Funds and ] |
[ | others and the amount. i |
liv) | Details of investment in NS5, 0,000-EyP| Hoooof-
Postal Savings, lnsurance Policies o A éﬂ - " & | >
and investment in any Financial |59°,9°¢/~ | Too,see] Lig 1 |
Instrument in Post office or b Bogeq Alliem. 450,00/ - | |
Insurance Company and the 1;1‘ od,00e)~ Ut garw nie I |
- I.lﬂﬂ'.ﬂ“?-fﬁtﬂff: | |

(v} | Personal loans/fadvance given th 85, coe]. sAMN< |
any person or entity including f 4 | Jo

! | firm, Company, Trust etc. and .

| other receivables from debtors |

{ ;and the amount, | —_—

Pvi) | Mowor Vehicles/Aircrafis/ i

i Y achts/Ships (details of Make, * o 2 » | W

| Registration No. etc, Year of - i

| Purchase and amount : __,_..._..._J_ A

Fivii[ Jewelry, bullion and valuable 1Teeee]- | A e h |~ .

| thing (give details of weight and | 190 gméeld | 2eegmial} = i |

I vitlue) i Tewellery | Swosllexy IR [
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yi '._;'",C.'..J,- ather assets sych., s valua of |
f;_lla'ms."intmﬁ! |

|G, | Ciross Toral value 33;4',711‘4 1%%3200]

e

H of va s5ets;
{New: 1. Properties in joint ownershi

2 . Each land or building or spartment should be mentioned separately in this format,)

e

T— x-S
EXesoription Self

: ’Epnust G Dependent-1
N

Dependent-2

pindicating the ¢xtent of joint ownership vili also have to be indicata

Dependentss |

'_ﬁ} e o

Location(s)

=

Avea (Total measurement in
acres)

-

e

“Whether inherited property
{ Yes ar NO)

Date of purchase in case of self
acquired prapéty -

Cust of Land (in case of
purchasze)al the time of
purchase

Any Invesiment on the land by
way of development,

construction etc,

Approximate Current market
wvalue

(i} 1. Maliga Thal’ fakl
BIET S hatr

Rb.BSonp00[—

1. Mauga el

V%0 Spefedr
£5.729,8d0] —

Nos-Agricultura) Land
Location(s) -
Survey number(s)

S

Area (Total measurement in

4] 2 Mausa GhalW
q.

Snoglean it  Noidd

Whether inherited property

Svp Sg.)ev)
(Yes ar NO)

Bh.25, 000 a2

Date of purchase in case of self

| Bequired property 3. Phpur

Cost of Land (in case of
purchase) at the time of
hase

1O ddeh rral
m" ﬂﬂ‘uﬂﬂJ ‘L

Any Investmenton the land by
wiay of development,
construction elc,

Approximate Currerfy

market
i valus '

Flak-s2n
ut \f&nf;ﬂ.ﬂt!“

Pirea -'q'iﬂ.lr;.-‘f-ﬂ.
B 259 Laues|

{iii) ngumumgu
| (incheding apartments)

| -Location(s)
-Survey number(s)

Built up Area (Total
measurament in sq. 1)




¥ wihet inheried property
! (" e or W)
L

T - of puEhu: incase of sor
| acired properts

st of prupq:ny'tin_m of

J  fchase) at the fime of

I

| patiperty by way of
i development, construction ele,

{ Approximate Current marke
| value

(iv) | Residential Buildings (inluding

apartments,)
-Location(s)
|- Survey number(s)

Area (Total measurement in
sq. fi.)

Built up Area (Total
mieasurement in sg. ft.)

Whether inberited property
{Yes or NOj

Dltc‘nf purchase in case of self
acquired property

Cost of property (in case of
purchase) at the time of
| purchase

/

Fa

Any Investment on the Jand by
wity of development,
construction ete,

~

Approximate Current market
value

|
l (v)

Others (such as interest in

property) 3

L3 Miaedsa

Vol Ten] Lacd

Ay Fo,peof]
R &U cansH

4

Fuk.LE).

o0

—_

Total of Current Market
Value of (i) to (v} above

{6} | give herein below the details of linbilities/ dues 1o public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

s,
Mk

Dieseription

Self

Spouse(s)

Dependent-1

L (i

Loan or dues to Bank/Financial

Institutionis) >
MName of Bank or FI

Amount outstanding
Nature of lean

Dependent-2

-

-t

P

Dependent-3 |

Loan or dues to any
individuals/ Entity other than
mentioned in (i) above.
MName(s)

Amount outstanding

Mature of loan




Ay aiher liability Sl = — e i e I et

| GGrand total of liabilities . T

Pl %
[ues o departments dealing ! |
with government |
accoismodation ! _|_
[hues to departments dealing !
vaith supply of water | .

with supply of electricity

- Bl s [ o Tk St 0. S W e oL |
i) | Geeveigment Dues:

Dues to departments dealing  ~ T

Duses to departments dealing
with supply of
relephones/maobiles

Dues to departmenis dealing
with govemment transport
{ncluding airerafls and
belicopters)

[ncome Tax Dues 5

Wealth Tax Dues S

Service Tax Dues i il

Municipal /Property Tax Ducs 7

Sales Tax Dues /

Any other dues Wy

Grand total of all Govt. dues

(7} Details of profession or occupation:
8 Self..ciiniinnes

b. Spouse ............
(8) My educational qualification is as under:
{Giv:: details of highest Sehool / Uni versity education with full form of the certificate/ diploma/ degree course)
{Mame of the School /College/ University and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate ShSmt./Kum.

2. | Full postal address

3. | Number and Name of the constituency and
state

3. | Name of the Political party which set up the
candidate (otherwise write ‘Indepandent')

4. | {a) Mumber of cases in which eonviction order
passed (other than those referred 1o in Form 26)

- e ——————




|| (s Tuial number of Fording seaes where the |

| Couin {z) have taker: cognleane

r'_I. k] Ji i Yl i

(b Spose:

| (e} Dependents

L6, . Details of Asscts and Lisbilities in rupees

L Description
AL Moveable

Asset (Toia) value)
linmovable

Assel

| —

Self | Spouse | Dependent-I Dependent 11

—d )

Purchase Price and
Development Cost of

Immovable Property
(Total Value)

i} |.

| il

(i} | Approximate Current
Market Price of

Assei (Total Value)

Liabilities

(i) Government
dues (Total)

(i} Loans from Bank,

others (Total)

Financial Institutions and \

.| Highest educational qualification

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) {Name of the School College/ University and the year in which the course was compieted. )

. the deponent, above named, do herehy
best of my
declare that ;

VERIFICATION

verify and declare that the contents of this affidavit are true and correct to the

knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further

{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

thi L my spouse, or my
ahawe

Werifiodar.. ...

ves o .ulhls the,

dependents do not have any asset or Hability, other than those mentioned in items 5 and &

SO .1 SO 1 SO » - ¥ ey o TR
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DEP oo
169, ZI3FLZL



" Note: 1. Affidavit should be Tiled Tntest By 3.0 "M on the last date of filing nominations.
2. Affidavit suould be swurn before an wath Commissioner or Mugistrate of the Firse Clase or before 3 towary
Publiz.
2 All columns should be filled up and 1o column ta be left blark [fthere is na infarmation to furnish in st of

any ilem, either “Nil” or “Not agplicable”. as the case may be. should be mentioned
4 The affidavit should be either typed or writien iegibly and neath
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